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WMMCM¢M)WMS, 2023 be forwarded to :- 5

1. Joint Registrar-cum-P.P.S. to Hon’ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for information of his
Lordship. i

2 PrivmSecmalyml-lon'bhm.hsﬂce&nquI(.Agmwal.!—ﬂghcomtofa;hmﬂsgarh.ﬂnaspmﬁorhﬁormaﬁmofhis
Lordship. ' X

2 PﬂvateSwuarython’bleMr.hmiceSm]ayS.AgrawaLnghCuunofCﬂlhatﬂsgam,Bilmpurfaﬂnfmmaﬂonufhis

Lordship.
4, PrivateSecretaryton'bleMr.JmﬁcePaﬁhhﬁemSahuHighCmﬂuthhaﬂlsgﬂh,Bim&xmmaﬁmufms
Lordship.

5. Private Secretary to Hon’ble Mrs. Justice Rajani Dubey, ngh Court of Chhattisgarh, Bilaspur for information of her
6. Private Secretary to Hon’ble Mr. Justice Narendra Kumar Vyas, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. :
7. Private Secretary to Hon’ble Mr. Justice Naresh Kumar Ghandmvanahi,l—lighCourtnfChhmisgmh.Bﬂaspurfor
* information of his Lordship.
8. Private Secretary to Hon’ble Mr. Justice Deepak Kumar Tiwari, High Court of Chhattisgarh, Bilaspur for information of

his Lordship.
9. Private Secretary to Hon'ble Mr. Justice Sachin Singh Rejput, High Court of hhattisgarh, Bilaspur for information of

his Lordship. :
10.  Private Secretary to Hon’ble Mr. Justice Rakesh Mohan Pandey, High Court of Chhattisgarh, Bilaspur for information of

his Lordship.
1. Private Secretary to Hon’ble Mr. Justice Radhakishan Agrawal, High Count of Chhattisgarh, Bilaspur for information of

his Lordship.
12. Private Secretary to Hon’ble Mr. Justice Sanjay Kumar Jaiswal, High Court of Chhattisgarh, Bilaspur for information of

his Lordship. :
13. Private Secretary to Hon’ble M. Justice Ravindra Kumar Agrawal, High Court of Chhattisgarh, Bilaspur for information

of his Lordship.
14. Private Secretary to Hon’ble M, Justice Arvind Kumar Verma, High Court of Chhattisgarh, Bilaspur for information of

his Lordship. :
15. . Private Secretary to Hon’ble Mr. Justice Bibhu Datta Guru, High Court of Chhattisgarh, Bilaspur for information of his

Lordship. -

16. Private Secretary to Hon’ble Mr. Justice Amitendra Kishore Prasad, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.

17. Private Secretary to the Registrar General, High Court of Chhattisgarh, Bilaspur for information.

18. SmmmReglslrar(VigﬂaMEmdl&EIJuﬁdaﬂs&ACeﬂmenpumﬁmﬂm)mghCmmofCl;hamsgaﬂ],Bilaspu:'fd‘

information.

19.  Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh, Bilaspur for information.
20. WMW&WMW,GmﬁMMMMMymM

Bhawan, Atal Nagar, Nava Raipur (Chhaitisgarh).

21, ThePrlndpalmstrict&Smm.anWMBilwmwmmermmwwn
mrmmmwwmmmmxmmxmmymmmm)
mmmﬁmmymwmwmmxmwsmwsma at Ambikapur/ Baloda-Bazar/ Mungeli/
Balrampur at Ramanujganj for information. :

22, The Principal Judge/Judge, Family Court, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/ Janjgir-
Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham (Kawardha)/ Uttar Bastar (Kanker)/ Koriya (Baikunthpur)/
Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/ Mungeli/ Dantewada for
information.

23, Commercial Court, Sector-19, Kotara Bhantha, Naya Raipur, C.G. 492101 for information. :

24, ThePresident,ChhmisgarhStaulndmtﬂalCourl,NearGhadiChuwk,RaipurwltharequesttocircuhteaI}lhe
Presiding Officers of the Labour Couts for information.

25.  Registrar Ministerial (C.S.J.A./Vigilance and 1&E), High Court of Chhattisgarh, Bilaspur for information.

2.  Additional Registrar (Judicial/ D.E.&E/ HCLSC/ Adm.), High Court of Chhattisgarh, Bilaspur for information.

7. All Joint Registrar, High Court of Chhattisgarh, Bilaspur for information.

8.  Officer on Special Duty-cam-Central Project Coordinator, E-Courts Mission Mode Project, High Court of Chhattisgarh

for information.
29, - All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.
30. Member Secretary, Chhattisgarh State Legal Services Authority, Old High Court Building, Bilaspur for information.
31. AﬂDequRegismr,HighCouﬂof(mhatﬂsgmb,Bilaspurtnrinfomm
32. Library, High Court of Chbattisgarh, Bilaspur for information.

33. CmmManager,mshComtofGIhmbgaﬂLBilaspmfmmfmmﬁm. _
In-Charge, NIC High Court Computer Cell, High Court of Chhattisgarh, Bilaspur with a direction to upload in the

official web-site of this High Court.
@kﬁ.u-’zg"

(Maneesh Kumar Thakar)
Registrar General
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Nava Raipur Atal Nagar, the 19th June 2025

NOTIFICATION

F.No.2653/1884/XXI-B/C.G./2025. - In exercise of the powers
conferred by the proviso to Article 309 of the Constitution of
India, the Governor of Chhattisgarh, in consultation with
Hon’ble the Chief Justice of the High Court of Chhattisgarh,
hereby, makes the following further amendment in the
Chhattisgarh District Judiciary Establishment (Recruitment
and Conditions of Service) Employees Rules, 2023, namely:-

AMENDMENT

In the said rules,-

For rule 16, the following rule shall be substituted, namely:-
“16. Mode of Selection for Direct Recruitment.-

(1) The selection for all the posts of District Judiciary,
under aforementioned rule, which are to be filled up
by way of direct recruitment, shall be made by

conducting the examination through any Recruitment
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(2)

(3)

(4)

Agency of the State Government (Such as-CGVYAPAM)
or as ordered by Hon’ble the Chief Justice from time
to time.

The format Advertisement for the posts of the District
Judiciary, which are to be ﬁlléd up by way of direct
recruitment under aforementioned rule, shall be
prepared by the examination committee of concerned
District Judiciary by identifying the posts following
the reservation policy, other rules and regulations
/instructions of High Court/State Government issued
in this regard. Thereafter, the same shall be sent to
the Registry of the High Court for necessary action.
The Registry of the High Court after receipt of
advertisement from all the District Judiciary for
recruitment to the Class-III and Class-IV posts which
are to be filled up by direct recruitment, shall place
the same before Hon’ble the Chief Justice for
soliciting orders for conducting the
examination/process for recruitment to the said
posts through any Recruitment Agency of the State
Government (Such as-CGVYAPAM) or as ordered by
Hon’ble the Chief Justice.

According to the orders of Hon’ble the Chief Justice,
Registry will take appropriate steps for conducting

the examination/process for the recruitment to the

said posts.”
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